
would say in India we ^should find out 
the cheapest m ethod and the most 
healthy m ethod which doeg not affeil 
the health  adversely. I t  is a thing 
which m ust be done. Let us not t^e 
complacent about th is issue.

My friends, the Communists, are 
interested because m ore population 
m eans m ore discontent, more food 
marches, more strikes, and m ore 
fights w ith Government. They are 
interested in a poUtical move. I am 
not interested in that.

Sardar A. S. Saigal: They have got 
slogans.

Shri Gidwaoi: Let us be realistic.
I tell you they are not afraid  of the 
m isery of the people; sometimes they  
intensify m isery (Interruptions). I  
te ll you I cannot bear the m iseries 
of the people. Therefore, I do honest
ly appeal to our Health r»Tinister 
not to consider it from  personal 
viewpoint or personal prejudices. She 
quoted G andhijig  name. I ran  also 
quote G andhiji’s name. B ut we have 
violated m any things which la n d h iji 
said. We have forgotten ^o m^sny 
things tha t he said. So let us not 
invoke his name. I would, there
fore, urge th a t a committee of this

a62(9 Resolution  re Family
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Shri Gldwaai: In  the light of th e  
assurances given, I have no Qbjectioir: 
to w ithdraw  my Resolution.

The Resolution was, by leave,, with'^ 
drawn,

Mr. Qaaliliiaii: There is no question^ 
about the am endm ents as the  Resolu
tion itself is w ithdraw n by th e  bon. 
Member. L et us now i>roceed to  the 
next Resolution.

House should be 
into this m atter, 
select suitable

appointed to go 
give advice and 
methods. These

m ethods m ust be propagated &o th a t 
the knowledge regarding them  m ay 
be brought to the door of the pcor 
people, particularly  in the ru ra l 
areas.

7 P.M .

Mr. Chairm an: I3 the hon. Member 
w ithdraw ing his Resolution?

Shri Gidwani: Is there any difiS-
culty to accept my Resolution?

Rajkum ari A m rit K aur: In  view of 
the assurance I have given th a t the 
Government is doing everj^thing th a t 
it can and since the problem is not 
one th a t can be solved overnight, I 
do not th ink  the  hon. Member will 
w ant to pur.«?ue his motion.

RESOLUTION RE SECOND CHAM
BER AT THE CENTOE

Shri M. S. G iim padasw am y (My
sore) : I  beg to move:

“This House is of ooinion th a t 
the  existence of the  Second 
Chamber a t the Centre is quite 
unnecessary and steps m ay be* 
taken to m ake the  necessary am
endm ents in the Constitution.”

Mr. Cfaairmjuu How much tim e ' 
will the hon. MemA>er need for his  ̂
speech? The total tim e allotted fo r- 
th is Resolution is 2i hours.

Shri M. S. G iim padasw am y: H alf :
an hour.

Shri K. K. B asa (Diamond H ar
bour): On a Doint of order. The L2>w 
M inister ought to be present here- 
when this Resolution is discussed.

The Deputy M inister 0# H om e 
Affairs KSbxi D aU r): I am here to- 
represent the Government,

Shri M. S. Gnrupadasw am y: Sir»
each age has its pet political super
stition. Feudalism  was the favourite 
superstition of the Middle Ages, The 
divine right of kingship was th e  
dom inant superstition of the six
teenth and seventeenth centuries. In. 
the same way. bicameralism is the- 
dominant superstition of the modem- 
age. When I sa y  this, some M em bers 
of this august House may l.>ecome 
annoyed, and the Members who be
long to the  o ther august House m a y ' 
equally be shocked. Bicameralism, in 
fact, has assumed almost the Dositiotti
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I S h n  M, & G urupftdasw aiayl 
.̂ >f an axiom in political science to 
day. If anything is done or said 

.against it. it m ay natu ra lly  d isturb  
th e  h ab it of though t of a cen tury  and  
a  half. I t  m ay also d isturb  a few of 
u s.

Mr. M arriot, in his lucid and ure- 
fu l  book <m “Second C ham bers” sets 

^ u t  w ith a quotation of the historic 
p hrase of Abbe Sieyes—

« lf a Second Chamber dissents
from  the first, it is mischievous;
if it agrees w ith  it, it is su p e r
fluous.”

He calls it “the superficial dilem m a 
propounded by the arch  constitution 
m onger of the French Revolution” , 
bu t on the next page, he adm its th a t 
^‘theory finds it difficult to escaoe the  
d ilem m a propounded by Sieyes’*. 
T hen, how can it become superficial?

Mr. M arriot opens his oook w ith a 
rem ark—and some M embers m&y 

.agree w ith it—th a t “w ith ra re  un 
anim ity. the  civilized world has
decided in favour of a bicam eral 
legislature.” H ere he only reiterates 
a  fact w ithout scrutinising it. He 
justifies it on the ground th a t the 
^ o i c e  of m any nations justifies it. 
T h is  is no valid justification a t all.

[M r. D e p u t y - S p eak er  in the Chair]

If  the m ajority  of nations practise 
a  p articu lar thing should we also 
practise  it? If the  m ajority  of 
nations hc^d a particu la r belief are 
w e also obliged to hold th a t belief? 
S i r  I feel this is m ajority  principle 
.caw ied too far. T hat is why I  said 
in  riiy opening rem ark s th a t b icam era
lism  has become a superstition un- 
^rriticafly accepted as a first political 
principle by political th inkers &t*d 
w riters .

G enerally all political institutions 
a re  the result of historical evolution 
w hich in tu rn  depends upon the  p lay  
and conflict of divergent ideals, m- 

'te res ts  and forces of each nation.

Mr. Pepttty-Speaker: The hon.
M em ber w ill have tw en ty  m inutes 
now and  ten  m inutes la ter,

Shri M. S. Gumpadaswaiiiy: I
sta rted  a little  late, Sir. For in
stance. in the case of the M other of 
Parliam ents, the evolution of a 
bicam eral form  was accidental. Now, 
after having lived a long life this 
self-styled M other of P arliam ents is 
afraid of a single life today, though 
this dualism  has given rise to crisis 
a fter crisis and convulsion after con
vulsion.

In the United States the main pro
blem  which confronted the Constitu- 
tion-m akers was how to bring about 
confederation and then federation of 
m any independent S tates and to 
provide them  eoual sta tus under the 
Constitution. So, they had to devise 
the mechanism of a Senate to pro
vide eoual representation  to all the 
federating units. B ut the supremacy 
of the Second Chamber in the 
American Constitution is m ost Ulogi- 
cal. injurious and dangerous and 
cannot be justified- Its  powers de
press the sp irit of the House of Re
presentatives.

In Sw itzerland the Council of 
S tates has been regarded even today 
as the fifth wheel in the  coach.

SliH F. N. Balabhol (S h o la p u r-  
R e s e r v e d — Sch. Castes); On a poin t 
of order, the re  is no <iuonim.

M. S. QnmpMdMsw^mr.
T h o u g h  the two-cham ber legislature 
exists in most of the  im portant coun
tries of the world, nevertheless it is 
an o u t m o d e d  and antiquated  institu
tion. which does not satisfy the  r ^  
a u g m e n ts  and dem ands of the 
m odem  age. Because of t h i s  
ed mechanism, the pow er of the 
legislative branch of th e  Government 
has declined and th e  o ther two 
branches, executive and Judiciary 
have assumed im portance. H the 
law-m aking body has to function 
m ore effectively than  now, tliea  
only way In whldi i t  can be done i*
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to simplify and improve the siruc- 
tu re  of the legislative body and this 
can be done only by adoptitift uni
cameralism.

The Ind ian  Constitution has made 
a provision for a double-chajnber 
legislature. A rticle 79 sta tes tha t 
^‘tliere shall be a P arliam ent for the 
Union which shall consist of the P re
sident and two Houses to be known 
respectively as the Council of States 
and the House of the People.” 
Except a dozen nom inated Members, 
the F€st of the Members are elected 
by the representative? of the various 
S tate  Assemblies. So, in effect, it 
means they fLnction as representa
tives of the representatives of the 
people. The creation, presence End 
continuation of such a body of in- 
d irertly-elerted  members is an irsu lt 
and clanger to the prestige, power 
and dignity of the directly-elected 
C ham ber. In a parliam entary  domo- 
crac}^ ihe representative governm ent 
should be run exclusively by the 
House of popular representatives 
alone and by nobody else. The power 
th a t is exercised by the Council r f  
S ta te s  is to th a t ex ten t a positive 
lim ita tion  to the power, prestige and 
privilege of this House.

I t  m ay .be argued.......

Air. D ^ ty -S p e a k e r :  I am afraid
m aking such suggestions of a general 
na tu re  would not convince the hon. 
Members. I have no right to m ake a 
speech on this, although I might say 
that it will convince the  House much 
m ore if the hon. Member shows as to 
how in practice there has been a 
curtailm ent of the powers of the 
directly-elected legislature and how 

they  were sought to be curUiled. 
These are  the m atters which the 
House will certainly take into consi- 
idleration and not the general argu
m ents which were considered a t the 
tim e of fram ing the Constitution.

I am not giving any ruling on any 
point of order. All th a t I am  saying 
is th a t the  House wmild like to know

how a conflict arises in practice. la m  
only making a suggestion: I am not 
giving any ruling at all.

SCiri Raghavachari (Penukonda): 
May I also suggest that in working 
the past two years experience has 
shown that the other House is simply 
a waste?

Shri B1 S. Guiupadaswamy: I shall 
answ er all the points raised • I t  may 
.be argued that the presence of the 
Council of S tates operates d irectly  as 
a security against hasty, rash  and 
dangerous legislation and allow s 
errors and m istakes to be corrected 
before they have produced any 
public mischiefs. I w ant to know 
how m any times the Council of States 
has really  acted as a revisory 
chamber. Except in two or three 
occasions where com paratively minor 
verbal am endm ents were moved, in 
no other case of legislation, the 
Council of States has shown its ac
cum ulated wisdom and foresight 
which can be called superior to tha t 
of the popular chamber. On no im
portan t m atter the members of the 
Council of States have expressed 
their intelligent disapproval.

Bfr. Depnty-Speaker: Does it  not
emphasise the wisdom of this House?

Sbri Nambiar (M ayuram ): It is a 
com parative thing.

Skrl M. S, Csnmpa^buwamy: On no
im portant m easure the Members of 
the Council of Spates have expressed 
their intelligent disapproval.

S till some people may argue tha t 
the second cham ber is necessary to 
check the first. Then, I ask: who is 
to check the second?

Sbri Nambiar: God.

Siirl H. S, Gimipfttowiiiiy: The
Constitution of India gives equa^, 
pow er to  bo th  the  House of the  P eo
ple and  the  Council of 3 ta te s  e s ^ p t  
in  Bills w hich involve financial xaat-
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[Shri M. S. G urupadasw am yl 
te r. aax ise  (1) of a rtic le  107 sta tes 
as follow s:

‘‘Subject to th e  provisions of 
artic les 109 and 117 w ith  respect 
to M oney Bills and o th er finan
cial Bills, a  Bill may originate 
in  e ith er House of Parliament.”

T his provision has been the poten
tia l source of im m ense m ischief, and 
i t  has been responsible to  subve rt 
th e  im portan t rig h ts  and  privileges 
of the  House of th e  People w hich  is 
th e  rea l rep resen ta tive  body of tfie 
nation. D uring  these tw o years 
m any im portan t Bills have orig inat
ed in th e  Council and th en  passed 
on to us fo r our consent. This has 
m ade our House v irtu a lly  a  revising  
body and m ade th e  Council an  
orig inating  cham ber w hich, I hope, 
m igh t not have been th e  rea l in ten 
tion  of the  C onstitution-m akers.

A t th is ju n c tu re  I have to ste te  
ano ther poin t w hich is equaUy im 
p o rtan t and  w hich should go into the  
consideration of th e  House. If you 
look a t the  poUtical composition of 
th e  tw o Houses you w ill find th a t 
bo th  of them  have a m ajority  of 
one party , th a t is the  Congress. (An 
Hon. Member: T hat is th e  trouble.)
M oreover, th e  sam e occupational 
groups represen ting  agricu ltu re, 
banking, insurance, m anufacturing , 
education, social w elfare  and  th e  
like  a re  p resen t in m ore o r less th e  
sam e degree in  both  th e  Houses. 
T herefore  the  sam e influences opera
ting  fo r or against m easures in  one 
H ouse a re  active in th e  o ther. So th e  
th eo ry  th a t one House is acting as 
a check or m oderating  influence on 
th e  o ther has no m eaning a t a ll. In  
m y opinion th e  com position of bo th  
th e  H ouses is such th a t  it  has p ro 
duced a so lidarity  of opinion be t
w een them , w hich  does no t w arra n t 
tw o cham bers. EspeciaUy, the  u n i
fy ing  tendency of a political p arty  
having a m ajo rity  in both Houses 
practically  nuUifies the  restran iing  
influence of one House upon th e  
other. Suppose in fu tu re  a different 
situation arises th a t the  tw o Houses

b ear different p a rty  com plexion, it 
w ill then  obviously produce riv a lry , 
conflict and deadlock w hich ten d  to  
act to  th e  detrim en t of th e  public.

Some M em bers m ay still justify- 
the  necessity of having both  th e  
House and  th e  Council on th e  ground 
th a t the  House of th e  People re 
presents th e  common m an w hereas 
th e  Council of S tates represen ts th e  
sta tesm en and  th e  intellectual eUte 
of society. B ut I find there  is no t 
m uch substance in the  argum ent. I 
have here w orked ou t figures t o ^ o v r  
th a t the  House of the  People is a 
House of able and com petent re 
presen tatives who can hand le  th e  
affairs of the  nation  and th e  affairs 
of legislation w ithou t ex ternal aid  
and w ithou t th e  aid or advice of th e  
sta tesm en who are  s itting  in th e  
o ther House. Among 500 M em bers 
of th is House, 63 M em bers w ere in  
the  C onstituent Assem bly. 85 Mem
bers w ere in the old C en tral Legis
la tu re . 147 M em bers w ere in  
S ta te  Legislatures. 88 M em bers 
w ere  in M unicipalities, 50 Mem« 
bers w ere in D istrict Boartte. 
and  10 M em bers w ere itt 
P anchayats. T hat m eans th a t 44J 
M em bers ou t of 500 have been asso
ciated  in  one w ay or the  o ther w ith  
legislation and public life. Then re 
garding educational qualifications o f  
the  M em bers of th is House, th e  
figures are  as follows. M P s. w h o  
have received education abroad a re  
53; M.Ps. w ho have received U ni
versity  education are  320; M P s. w ho 
h ave received education upto In te r
m ediate  are  48; M.Ps. who have re 
ceived education up to  M atricu lation  
are  48; M.Ps. w ho have received 
education upto M iddle School a re  
13; M .P. w ho has received educa
tion  in P rim ary  School is one.

T ^en, th e  to tal num ber of law yers 
in th is House is 172.

S hri N am blar: Bad luck.
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Shri M. S. Gum wwKmj: I
h a v e  not calcu lated  th e  num ber in  
th e  o ther House.

Mr. D epnty-Speftka: Lawyers
« nd  legislators go togetb^^r

An Hon. Member: No« no.

Shri M. S. Gunipadaswamy: If you
look a t these figures you w ill realise 
■that th is House in w hich w e are  all 
represen tatives, contains sufficient 
ta le n t and  w isdom  to  adequately  
shou lder th e  responsib ility  of legis
lation. A nother House fo r th is is 
unnecessary  and useless.

My case for the  unicam eral legis
la tu re  is based largely  upon th e  
causes of fa ilu re  of th e  bicam eral 
system  to function effectively in  the  
c a s e  of law -m aking  in this country. 
T he creation of a one-house legis
la tu re  in no w ay distiirbs the  
p rincip les upon w hich the  legisla
tive  b ranch of governm ent is found
ed, nor can it in  any w ay th rea ten  
th e  political righ ts of th e  citizen, 
e ith e r  individually  or collectively. 
T his refo rm  w hich I  am  suggesting, 
m erely m odernises the  m ad iin ery  of 
legislation and  simplifies its s tru c 
tu re  in order th a t the  law  m akers 
m ay be able to cope w ith  th e  p resen t 
day  conditions m ore effectively.

S ir, before com m ending th e  Reso
lu tion  to the House, I request the 
M em bers to bestow th e ir  thought 
over it. I t  is not a sm all o r triv ia l 
m a tte r , b u t it is a very  im portan t 
problem . It is a problem  w hich con
cerns the  whole nation w hether we 
^ o u l d  have  a P arliam en t w ith  one 
House or w ith  two Houses. We 
m u st m ake up our m ind today.

1 am  no t in  any  w ay bring ing  thia 
R esolution w ith  a  view to bring con
tem pt to the  o ther House. I am  not 
b ringing th is w ith  a view  to cast 
aspersions on the  m em bers of th e  
o th e r  House. So long as th a t House 
exists, it deserves our esteem  and 
th a t  House m ust be respected. T here 
a re  few  countries in the  w orld  w hich 
have adopted tiiis single-cham ber 
legislature. F or exam ple, N ebraska

h as m ade a  success out of it. I  do 
no t w an t to tak e  th e  tim e of th e  
House by  quoting paralle ls here; 
paralle ls are  often deceptive. I  con
clude m y speech w ith  m y request to  
the hon. M em bers of this House to 
endorse m y Resolution.

Mr. DeiNity-Speaker: R esolutkm
moved:

‘T h a t  th is House is of opinion 
th a t the  existence of th e  Second 
C ham ber a t th e  C entre  is qu ite  
unnecessary and  steps m ay be 
taken  to m ake th e  necessary 
am endm ents in the  C onstitu
tion.”

T here  are  a num ber of am endm ents 
th a t have been tab led , b u t I  am  
afra id  all of them  are  out of ordeir.

S ardar A. S. Saigal (B ilaspur): A ll 
of them?

Mr. D epoty-Speaker: I wiU tak e
them  up one by one. This is a  Reso
lution to abolish or do aw ay w ith  the  
o ther House com pletely. In  so fa r  
as the am endm ent tab led  by S h ri 
D. C. Sharm a recognises th e  second 
C ham ber as essential and  recom 
m ends th a t th e  righ ts and  functions 
should be clearly  and unam biguous
ly  defined, it goes against the  g ra in  
of th e  Resolution. Then, S h ri R aghu- 
n a th  S ingh’s am endm ent saying th a t 
instead, a Com m ittee be appointed to 
s tudy  w hether the  Second C ham 
ber is a t a ll necessary. He can op
pose the  Resolution. Then, S h ri 
V. B. G andhi’s am endm ent w hich 
says th a t th e  Council of S tates is 
necessary. H e can vote against i t  
Then, S h ri S. N. Das’s am endm ent 
says th a t th e  tim e has now  come 
w hen a high-level Com m ittee should 
be appointed to exam ine the  w orking 
of Indian  P arliam en t and o ther cog
nate  m atters including public c^in ion  
thereon, w ith  a view  to  find ou t 
w hether there  exists any  necessity  
fo r such a  C ham ber now  a t th e  
Centre. I  w ill allow  this. H e seems 
to th in k  th a t inunediately  it  need 
no t be abolished; b u t a  C om m ittee 
m ay be appointed. The p rincip le  is
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[Mr. D eputy-Speaker] 
a c c ^ te d , b u t th e  m ethod o l w ork
ing it  out is different. T h a t is 
am endm ent No. 5 stand ing  in  th e  
nam e of S h ri S. N. Das.

Then, S h ri P. N. R ajabhoj’s amend* 
m ent, w hich says th a t the  follow ing 
R esolution be substitu ted :

**This House is of opinion th a t 
the  Second C ham ber both in  the  
C en tre  and  th e  S tates are  sup e r
fluous, and  steps should  be tak en  
by Gk>vemment to abolish them  
forthw ith .”

I th in k  th e  in troduction  of the  S tates 
is superfluous here. So fa r  as th e  
C en tre  is concerned, except th e  
language th a t it is superfluous, th is 
is the sam e th ing  as th e  original 
Resolution. I am  not allow ing this 
am en d m en t

Then, S h ri G idw ani’s am endm ent 
is the  sam e as th e  original Resolu
tion. S h ri N. L. Joshi: his am end
m ent is opposed to the  p rincip le of 
th e  orig inal Resolution. S h ri ^ d h a n  
G upta: his am endm ent adds to th e
scope of the orig inal Resolution. 
This is qu ite  unnecessary. O ther
wise, except for the  language, the  
resolution is the  sam e as th e  orig i
nal Resolution. I am  no t allow ing 
it.

Shri S. C. Sam anta’s am endm ent 
w hich  says th a t public opinion should 
be elicited w h e th a : th e  existence of 
a Second C ham ber e ither a t th e  Cen
tre  o r in any S ta te  in  India is a t all 
necessary fo r the  fu tu re . I t  suggests 
th a t instead  of a Com m ittee going 
into th e  question, public opinion 
should be elicited- I w ill allow  th is 
am endm ent.

Then, the  am endm ent of S hri 
Je th a la l J o ^ i .  I t  is opposed to the  
original Resolution. H e can  vote 
against it. Then, the am endm ent of 
Shri P. Subba Rao w hirfi says th a t 
th e  Second cham ber a t th e  C entre 
as a t  presen t constituted is q u ite  
unnecessary and th a t i t  should be 
constituted on a different ideolo^^

and  steps riiay be tak en  to  m ake th e  
necessary am endm ents in the  Consti
tu tion . I t is opposed to th e  orig inal 
Resolution th a t w ants to tal abolition. 
S h ri H. G. V aishnav: the  am endm ent 
says th a t th e  Second C ham ber »  
essential. He can vote against th e  
Resolution.

Dr. Bam Sobliag Singh (Shahabad 
South): The am endm ent says, “T hat
a fte r ‘m ay’ insert ‘forthwith*.” He 
seems to say th a t the Second Cham
ber is quite unnecessary and tha t 
steps may forthw ith be taKen to 
make the necessary am endm ents. 
I leave it to the House to accept or 
re jec t it. I w ill allow the am end
m e n t

Some Hon. M em bers:
here.

He IS not

Mr. D eputy-Speaker: He is not
here; therefore, it is not allowed.

Then, th e  am endm ent of S h ri 
Sadhan  G upta, w hich seeks to add  
the  follow ing a t the end of the  
lution, “w ith a view to abolish It.” 
He seems to agree th a t the Second 
Cham ber is quite  unnecessar>' and 
th a t steps be taken  to m ake th e  
necessary am endm ents to th e  C onsti
tu tion  w ith a view to abolish it. I t  
m akes the  R esolution m ore e x p lic it 
I w ill allow  this.

The am endm ents th a t a re  aUowed 
to be moved are: No. 5 of S h ri S. N. 
Das, No. 10 standing in the  nam e of 
S h ri S. C. Sam anta and No. 14 stand 
ing in the nam e of S h ri Sadhan 
G upta.

Stri S. N. Das (D arbhanga Cen« 
tr a l) :  I  beg to move:

T hat fo r the  original R esolution 
th e  follow ing be substitu ted , nam e
ly .—

‘*Thi« House is of opinicm th a t  
th e  tim e has now come w hen a  
high level Com m ittee should be 
appointed to exam ine the  w ork
ing of Indian  P arliam en t ^ d  
other cognate m atters including
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public opin ion thereon, w ith  a  
v iew  to  find out w heth er  th ere  
ex ists  any n ecessity  for such a 
C ham ber now  at th e Centre.”

Shrl S. C. Sam anta (T am lu k ): I 
beg to m ove:

T hat for th e original R esolu tion  
the fo llow in g  be substitu ted , nam ely: —

‘T h is  H ouse is o f opin ion  th at 
public opin ion should  be e lic ited  
w hether the ex isten ce  o f a S e 
cond Cham ber e ither at the Cen
tre or in any State  in India is  
at a ll necessary for the fu ture.’*

Shri Sadhan G opta (Calcutta  
South-E ast): I beg to m ove:

T hai at the end of th e R esolution  
the fo llow in g  be added, n a m ely :—

“w ith  a v iew  to abolish it” .

Mr. D eputy-Speaker: A m endm ents
m oved:

(1) That for th e original R esolu 
tion, th e fo llow in g  be substitu ted , 
nam ely:—

“This H ouse is o f opin ion that 
the tim e has now  com e w hen  a 
high  lev e l C om m ittee should be  
appointed to exam ine th e w ork
ing of Indian Parliam ent and  
other cognate m atters inclu d ing  
public opinion thereon, w ith  a 
v iew  to find out w h ether th ere  
ex ists  any n ecessity  for such a 
Cham ber now  at the Centre.”

(2) T hat for th e orig inal R esolu
tion th e fo llow in g  be substitu ted , 
nam ely:—

“This H ouse is of* opin ion that 
public opin ion should  be e lic ited  
w h ether th e ex isten ce  o f a

Second C ham ber either at th e  
C entre or in  any S ta te  in  India  
is  at a ll necessary for  th e  
fu ture.”

(3) T hat at the end o f the R esolu 
tion. th e fo llow in g  be added, nam e-
l y :~

“w ith  a v ie w  to abolish it” .

T he R esolu tion  is throw n open for  
discussion: ten  m inutes for each hon. 
M em ber.

Start Sadhan G apta: I ab so lu tely
endorse th e  v iew s of th e  M over o f  
th e R esolu tion  th at th e Second C ham 
ber is qu ite  unnecessary and th at 
necessary am endm ents should  b e  
introduced in our C onstitu tion w iU i 
a v iew  to abolish it. 1 have m oved  
an am endm ent in order to im p rove' 
the R esolu tion  and m ak e it m ore  
com plete and m ore effective.

I shall not go into a quotation  o f  
authorities for  th e purpose o f sh ow 
in g  how  second cham bers are p e m i-  

.c iou s. Second cham bers h a v e  com e  
into ex isten ce  in m ost countries on  
account o f historical reasons. In  
m ost countries, not in  a ll but in  m ost 
coim tries, th ey  have  com e into e x is 
tence because of th e conflict b etw een  
tw o  classes o f th e population . B e
cause one exp lo itin g  reactionary  
class w anted  to stick  to  its pow er,- 
and a rising class, rela tive ly  pro
gressive  class, w as try in g  to m ake  
greater incursions into those pow ers.

Mr. D ep o ty -S p e i^ er: T he H ouse-
w ili now  adjourn. T he hon. M em 
ber m ay continue on th e n ex t R eso
lution  day.

The House then adjourned till T w o ’ 
of the Clock on Monday, the 22nd ’ 
March, 1954.




